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 assured  that  it  would  be  run  by  the  Centre.

 During  the  recent  visit  of  the  Hon.  Prime
 .Minister  Shri  Rajiv  Gandhi  to  Bastar,  a
 _Tepresentation  was  submitted  once  again  that
 the  Central  Government  should  issue
 immediate  orders  in  this  regard.  1  hope  that
 the  Hon.  Prime  Minister  would  accept  the
 demand  of  the  tribals  of  Bastar  area  and
 direct  the  Rehabilitation  Department  to  take
 appropriate  action  in  this  regard  keeping  in
 View  the  fact  that  the  tribals  are  now  shun-
 ning  the  superstitions  of  magic  and  ghosts
 and  reposing  their  faith  in  the  medical  treat-
 ment.

 [English]

 (४)  Need  to  furnish  accurate  statistics
 about  the  Bhopal  gas  tragedy.

 SHRIMATI  KISHORI  SINHA  (Berham-
 pore)  :  The  world’s  greatest  industrial  tragedy
 occurred  one  year  ago  at  Bhopal  killing  over
 2000  and  affecting  for  life  some  ten  times
 that  number  of  men,  women  and  _  children.
 According  to  reports  children  born  of  affected
 perents  have  shown  signs  of  severe  malfun-
 ctioning  of  their  body  metabolism,  some
 have  died  within  a  few  weeks  of  birth  and
 over  400  still  births  took  place.  Though  12
 months  have  passed  by,  even  now  no  accurate
 Statistics  of  deaths,  permanent  damage  to
 human  system  and  other  casualities  have  been
 made  available,  is  itself  a  greater  tragedy.
 There  are  fartoo  many  unfilled  gaps  in
 information  on  this  tragedy  and  rehabilitation
 work  that  need  to  be  explained  and  repaired
 at  least  now  onwards.

 (vi)  Demand  for  converting  the  Krishnapat-
 nam  minor  port  in  Nellore  district  of
 Andhra  Pradesh  into  a  major  port.

 SHRI  P.  PANCHALLIAH  (Nellore)  :
 The  Krishnapatnam  harbour  (port  in

 ’Krishnaptnam  village  in  Nellore  district,
 Andhra  Pradesh)  is  at  the  joining  point  of  the
 river  Khandaleru  into  the  sea.  The  river
 is  wide  enough,  having  enough  depth  and
 width  at  the  point  at  which  it  enters  into  the
 sea,  to  accommodate  ships  direct  from  the
 sea  into  the  river.

 Government  of  India  have  in  the  past
 developed  artificial  ports  like  Madras  and
 Mangalore.  Now  the  Madras  port  is  highly
 congested.  Hence  the  Krishnapatnam  port

 can  be  developed  into  an  alternative  major
 port  to  ease  the  congestion  at  Madras,  to
 boost  our  foreign  trade.  It  will  help  in
 attracting  more  foreign  tourists  from  South
 East  Asian  region.

 This  port  can  also  serve  as  the  fishing
 harbour.  Many  fishermen  living  in  the  long
 coastal  line  will  immensely  benefit  by
 the  development  of  this  port.  It  will  bring
 a  transformation  in  the  lives  of  these  poor
 people.  It  will  also  provide  navigational
 facilities  in  the  river.  Transportation  in  the
 region  will  become  cheap.

 Hence  I  request  the  Government  of  India
 to  take  steps  to  convert  Krishnapatnam
 minor  port  into  a  major  port  in  the  best
 interests  of  the  country.

 (vii)  Need  to  abolish  all  taxes/duties
 levied  on  medicines  in  the  country

 DR.  A.  KALANIDHI  (Madras  Central)  :
 The  taxes  levied  on  medicines  are  unparalle-
 lly  high  to  the  tune  of  48  per  cent  i.e.  100
 per  cent  to  140  per  cent  duty,  13  per  cent
 excise  duty,  10  per  cent  sales  tax,  12  per-
 cent  surcharge,  4  per  cent  Central  Sales  Tax
 and  1  percent  to  2  per  cent  octroi;  and  added
 to  this,  there  are  certain  other  direct  and
 indirect  taxes  on  bottles,  aluminium  foils,
 caps,  packaging  material  etc.  In  the  present
 Budget,  there  is  5  per  cent  increase  in  auxili-
 ary  duty  plus  applicable  C.V.D.  The  sales  tax
 levied  by  the  State  Government  differs  from
 State  to  State,  and  the  very  purpose  of  the
 Government  to  keep  one  uniform  price
 tag  is  defeated.  The  irregularity  and  high
 cost  involved  in  procuring  the  canalized  items
 drug  intermediates  and  raw  materials  through
 S.T.C.  on  account  of  undue  profit  of  200

 per  cent  to  300  per  cent  amassed  by  S.  T.  C.
 add  to  the  price  of  medicines.

 The  inordinate  delay  on  the  part  of  BICP
 to  fix  the  cost  of  bulk  drugs  and  formuia-
 tions  may  at  times  force  the  manufacturers
 to  take  shelter  of  the  court,  which  creates
 short  supply  of  life-saving  drugs  like  Methyl]
 Dopa,  Tetracycline,  Erythromycin,  Chloromi-
 sophenical,  Vitamins,  Pilocarpine  etc.,  making
 millions  of  ailing  patients  to  run  from  pillar
 to  post,  feeling  .anxiety  and  uncertainty.
 Government  has  protected  some  of  the
 manufacturers  in  the  organized  sector  of  bulk
 drug  Erythromycin,  by  imposing  a  duty:  of
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 140  per  cent  on  the  intermediate  TIOC  which
 has  virtually  eliminated  the  smal!  scale  bulk

 ‘drug  manufacturers,  and  the  protected  sector
 could  not  even  produce  a  single  kilo  of  basic
 Erythromycin  for  the  last  ten  months  through
 fermentation  process.  The  public  has  to  pay
 55  per  cent  more,  i.e.  a  tablet  costing  Rs.
 1.20  last  year  now  costs  Rs.  1.80  from
 March  1985.  In  order  to  achieve  the  goal
 of  ‘Health  for  All  by  2000  A.D.’  I  request
 Government  of  India  to  abolish  all  the  duties:
 excise,  customs,  besides  S.T.  now  levied  on
 medicines,  formulations,  bulk  drugs  etc.  in
 the  manufacture  of  medicines  for  use  by  the
 millions  of  people  of  our  country.  Only  this
 will  pave  the  way  for  ‘Health  for  All  by  2000
 A.D.’  and  we  will  bloom  into  2000  A.D.  with
 a  healthier  mood  and  atmosphere.

 (viii)  Demand  for  considering  cases  of
 employees  of  Co-operative  Societies
 for  allotment  of  Kerosene  dealer-
 ship,  as  a  special  case,  in  Greater
 Bombay.

 SHRI  ANOOPCHAND  SHAH  (Bombay
 North)  :  I  would  like  to  draw  the  attention
 of  Petroleum  Ministry  towards  the  feeling  of

 employees  of  Bulk  Kerosene  dealers  of  BPC
 in  Greater  Bombay.  These  employees  are
 working  with  bulk  kerosene  dealers  of
 Greater  Bombay  for  about  35  to  40  years
 and  they  fully  depend  upon  these  bulk
 dealers  of  BPC.

 The  Government  has  decided  to  have  a

 ceiling  limit  of  250  KL  of  kerosene.  It  has
 resulted  in  the  reduction  of  the  original  quota
 of  the  bulk  dealers  by  more  than  50  to  60

 per  cent.  Government  have  also  given  instru-
 ctions  to  BPC  for  equalisation.  This  will
 create  hardships  to  the  employees  of  Bulk
 Kerosene  dealers.  They  have  formed  coopera-
 tive  societies  to  maintain  themselves  as  the

 employees  are  ready  to  offer  the  infrastructure
 available  with  them.  ।  request  the  Minister
 of  Petroleum  to  consider  the  cases  of  emplo-
 yees’  cooperative  societies  for  allotment  of
 kerosene  dealership  as  a  special  case,  in
 Greater  Bombay.

 (ix)  Need  to  check  pollution  caused  by
 Arihant  Paper  Mill  of  Jandali  near
 Abmedgarh  in  Sangrur  district  of

 Panjab

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  (Sangrur)  :  The  Arihant  Paper
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 Mill  Jandali  near  Abmedgarh  in  Sangrur
 District  (Pb.)  is  not  using  any  pollution
 checking  devices.  The  ash  flowing  out  of  it

 has  made  the  life  of  the  people  of  Ahmedgarh
 Town  and  adjoining  villages  miserable.  The
 dirty  water  remain  of  the  mill  is  being
 thrown  in  Bhallidi  Canal.  This  poisonous
 water  is  spreading  diseases  in  the  cattle  upto
 150  km  en  route  of  the  Canal  resulting  in
 deaths  of  the  heads  of  cattle.  Thousands  of
 heads  of  cattle  have  fallen  seriously  ill.  The
 ash  has  seriously  affected  the  eye  sight  of  the
 people.  The  Government  of  India  should
 immediately  come  to  the  rescue  of  the  people

 and  take  immediate  remedial!  steps  at  admini-
 Sstrative  level.  There  is  widespread  resentment
 among  the  people  of  the  area  due  to  the

 attitude  of  the  mill  authorities  which  can  lead
 to  disturbance  of  law  and  order  there.

 12,33  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL)  1985-86—contd.

 [English]

 MR.  DEPUTY  SPEAKER  :  The  House
 shall  now  take  up  further  discussion  and

 voting  on  the  Supplementary  Demands  for
 Grants  in  respect  of  the  Budget  (General)
 for  1985-86.

 I  think  all

 spoken.
 debate.

 the  Hon.  Members  have
 Now  the  Minister  will  reply  to  the

 THE  MINISTER  OF  STATE  ।  THE
 MINISTRY  OF  FINANCE  :  (SHRI
 JANARDHANA  POOJARY)  :  Thifty-six
 Hon.  Members  of  this  House  have  participa-
 ted  in  the  discussion  on  these  Supplementary
 Demands  for  Grants.  The  Hon.  Finance
 Minister  has  also  intervened.

 PROF.  MADHU  DANDAVATE

 (Rajapur)  :  If  you  allow  me  to  intervenue,  I

 want  to  seek  one  clarification.  Afterwards,
 he  may  reply  to  the  debate.

 MR.  DEPUTY  SPEAKER:  Let  him

 finish.  He  is  already  on  his  legs.

 PROF.  MADHU  DANDAVATE  :  It  is

 just  an  intervention,  He  has  no  objection.

 MR.  DEPUTY  SPEAKER  :  Just  now

 he  has  started.  In  the  beginning,  if  you  inter-

 vene,  it  is  not  good.


